VOL. Xxxvm] BOMBAY SERIES.
APPELLATE OIVIL,

Before Sir Basil Scott, Kt., Chief Jusﬁce, and Mr. Justice Davar.

:BA>I FATMA (oRIGINAL PLAINTIFF), APPELLANT, v. THE RANDER
MU\‘ILIPAEITY (or1GINAL DEI‘I‘NDA\IT) RESPO\IDEN

* Bombay Dzstrwt Municipal Act (Bom. 4gt III of 1901), sections 92, 96T

—Erection of a new building—A pplication to Municipality for permission—
Condition requiring the owner to keep certain space vacant for wzdemng strect—
Condition not valid.

The plamtlff applied to, the Munlcxpahty for permxsswn to rebuild her housg.
The Mur11c1p111ty granted the permission on the condition, among others that

¢ Second Appeal No. 383 of 1913,

- 1 Sections 92 and 96 of the Bombay District Municipal Act (Bom. Act 111
of 1901) are as follows :—

92. (1) If any part of a building projects beyond the regular line of a

public street either as existing or as determined upon for the future, or beyond .

the front of the building on either side thereof, the Municipality may—
((l) s ] 11 N - 53
(3) W e o . o

require by written notice either that the part, or some portion of the part,

2

projecting beyond the said regular Jine or beyond the said front of the adjoining .

building on either sitle thereof, shall be removed, or that such building when
being rebuilt shall be set-hack to or towards the said regular line or the front

of such- ‘building. And the portion of the land added to the street by such

setting back or removal shall thenceforth be deemed part of the public street
and be- vested in*the Municipality, :

2) ¢ Lo o [

(3) Compensation, the amount of which shall in case of dispute be ascertained
and determined in the manner provided in_section 160, shall be paid by the
- Municipality to the owner of any land added to a street under sub-section (1)
or acquired under sub-section (2), for the value of the saill land, and to ‘the
owner of any building for any loss, damage or expense incurred by such owner
in consequence of any action taken by the Mumupahty under either of the

said sub.sections ® ° °°,

96. (1) Before beginning to erect any building, or to zlter externally or add

to any existing building, or to reconstruct any projecting portion of a building -

in respect of which the Muuici_palit; is empuwered b_y scetion 92 to euforce &

597

1914,

March 4.



598

1914,

_ Bar Farma

.
Rawpen
Muxict-
PALITY.

THE INDIAN LAW REPORTS. [VOL. XXXVIIL

 she should in rebuilding the house keep a specified space vacant and unbuﬂt

upon for the improvement of the' street by widening it.- The pfaintiif dis-
regarded the condition and built upon the specified space. Thereupon the
Municipality having threatened the demolition of the house, the plaintiff brought
the present suit for an injunction restraining the Mgni&ipality from doin:g 50.

‘

removal or set-back, the person m&gndmo' 5o to build, alter, or add shall give to
the Municipality notice thereof in writing, and shall furnish to them, at the -
same time, if required by a by-law or by a special order to do so,

(a) the sanad, if any, = - = * S o

s(b) a plan showing the levels, at which the foundation and lowest floor of " -
such building are proposed to be laid, by reference to some level known to the
Municipality, and all information they may require regarding the limits, design,
ventilation and materials of the proposed building, and the intended situation
and construction of the drains, sewers, privies, water-closets and cesspools,

if any, to be used in connection therewith, and the location of .the building
with reference to any e*nstmg or projected streets.

(2) The Municipality may issue such orders not inconsistent with this Act
as they think proper with reference to.the work proposed in such notice and
may either give permissioﬁ to erect or alter or add to the building according to
the plan and information furnished, or may impose in writing such conditions
as to level, drainage, sanitation, materials, or to the dimensions and cubical

- contents ' of rooms, doors, windows and apertures for Ventilatfon, or with
- roference to the-location of the building in relation to any street existing or

projected, as they think proper, or may direct that the work shall not be
proceeded with unless and until all questions connected with the respective
location of the building and any such street have been decided to their satis-
faction. - ’

(3) £ Ead B . té' ’ L

4) " ] % o g

(5) Whoever begins or makes any building or alteratiou or addition without
giving the notice required by sub-section (1), jor without furnishing the
documents or affording the information above prescribed, or except as provided
in sub-section (4), without awaiting, or in any manner contrary to, such legal
orders of the MuniCipality as may be issued under this section, or in any other
respect contrary to the provisions of this Act or of any by-law in force there-

. under, shall be punished with fine which may extend to one thousand rupees’;

and the Municipality may
(@) direct that the building, alteration, or addition be stopped, and

(b) by written notice, require such building, alteration or addition to be
altered or demolished, as they may deeém necessary.
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- Held, that under sectlon 96 of the Bombay D1stnct Municipal Act (Bom.,
Act IIT of 1901) the Municipality was empowered to prescribe the location of
the building in relation ‘to any strect existing or projected as they think
proper,” whereas in the present case they had prescribed the location of the
building in relation, not to the existing street, but to a street which might come

into existence in the fture. The object of the Municipality in. imposing the .

condition was not for the Qurposes of sanitation or ventilation but to get a
set-back wlnch could not be obtfuned under section 92 of the Act.

If the condltwn of the permit were complied with, the plaintiff would have
to give up or keep vacant or unpxoductxve a considerable portion of her land
- and the Municipality would have the opportunity of paying compensation for it
at any time they might feel disposed to do so, which would be contrary to the

provisions of section 92 which contemplates that when a set-back is determined .’
upon compensation should be paid to the owner and that the plaintiff was

" entitled to an injunction as prayed.
Queen-Empress v. Veerammal(V, referred to.
SECOND appeal against the decision of M. 8. Advani,

Distriet Judge of Surat, -confirming the decree of
Naginlal V. Desai, Jomt Subordinate Judge.

The plaintiff sued for an injunction restraining the

defendant Municipality from carrying out the threat
held out by the latter to demolish the plaintiff’s building
~described in the plaint which alleged that the plaintiff
‘had, ‘on the 25th April 1911, applied for permission of
the defendant Municipality to rebuild her house, that
the plaintiff having received no reply to that application
from the defendant within one month, she commenced
the building work, that about a month after the work
had been in progress, that is, on the 5th June 1911, a
permission was sent to the plaintiff which required her
- to set-back a portion of the house but as the building
work had already advanced, the plaintiff was not able
.to comply with the said requisition and that the defend-
ant having served the plaintiff with a notice, dated the
12bh September 1911, of the demolition of the house the

M (1892) 16 Mad 230,
H 412—7 .
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plalntn‘f brought the present ‘suit on the 27th November

1911 praylng for an injunction.

The defendant Municipality answered that on’ the
23rd May 1911 a reply to the plaintiff’s application ‘was
tendered to the plaintiff’s son who was her agent, but
he having refused to take it on th#t day and even on.
the next day, it was arranged to affix the reply to the
house when the plaintiff’s son accepted it on the 5th

June 1911, that as the plaintiff began the building
- work before she obtained the defendant’s permission,

her action was in contravention of the provisions of
the District Municipal Act and the defendant’s order
and that the defendant had, thelefor e, a ught to
demolish the plaintiff’s house.

The Subordinate Judge found that the reply to the
plaintiff’s application dated the 25th April was offered
to plaintiff’s son on or before the 25th May 1911 as
alleged by the defendant and that it was “ served within
a month” of the application, that the defendant had
the power to pass the order as it had done, that the
injunction asked for by the plaintiff could not be granted
and that the plaintiff had commenced the proposed
building without awaiting the orders of the defendant

_ upon the application for permission to build which was
made by her on the 25th April 1911. He, therefore,

dismissed the suit observing :—

It was contended that defendant had no power to order plaintiff to leave
open a space as was done in Exhibit 38 since there was po regular line of a
public street. determined upon in that locality. Defendant admits that the
order is not passed under section 92 (see purshis Exhibit 15) but is one passed
under section 96, sub-section (2), and on a consideration of the words now in

" . that sub-section (viz., or with reference to the location of the building in

relation to any street existing), I think the order given was legal and not
inconsistent with Act ITT of 1901, The order to plaintiff is to so locate her

‘building as to leave a certain open space to the south of it and this I think the
-Municipality has power to do. Supposing for purposes of sanitation of the

town or the locality a Municipality thinks it necessary to ask an owner who
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wants to rebuild his whole house to build it, but to so bil\ild' it as to leave an
open sp)ace say a small compound in front or at the back has it or has it not

got the power to ask him to do so ? I think the words quoted by, me give the

power in question : for the owner, in that case, would be asked to locate his

building, i. e., the majn structure, in a particular position. The open space Teft

out under such,a direction would continue no doubt to be the property of the
owner and he may use it in any way he likes so long as he does not build
‘upon it. e

The result then is that defendant’s notice to plaintiff (Exhibit 48) is quite
: eccording to the authority vested in it by law and I therefore refuse to grant
any injunction as prayed for.

On appeal by the plaintiff, the Dlstrlct J udge con-
firmed the decree. He remarked :—

It now remains only to consider whether the action of the respondent is
legai. Under section 96, clause 2 of the Municipal Act, the respondent had
authority to issue orders regarding the location of the building in relation to
any street existing and where the order made is not obeyed the respondent Las
the authority to order demolition, under clause 5 of the same section. As'the
order made is not oppressive I am of opinion that the respondent can proceed
- to execute it. )

The plalntlff preferred a second appeal.

Inverarity with Manubhai N(mabhaz ‘for the
appellant (plaintiff) :—The condition in the permit
requiring us to keep open a space of 5 feet 8 inches in
width is illegal. It is admittedly not made under
section 92 of the District Municipal Act. No regular
line has been laid down and the other conditions of
section 92 are not fulfilled. Set-back cannot be required
for widening a street but only to make its line regular :
Essa Jacob v Municipal Commissioner of Bombay®W.

The Municipality, however, relies upon its powers
“under section 96 (2) of the said Act. The section
empowers the Municipality to impose such conditions
with respect to the location of the building in relation
- to any street existing or projected as they think proper.
But it iz provided at the same time that such orders
should not be inconsistent with the provisions - of

M) (1900) 25 Bom. 107 at p. 110.
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‘sections 90 and 92 of the Act The order Would be to

set-back the house without any  compensation, belng ’
paid to-the owner, while sections 90 and 92 require the

- Municipality to pay compensation forthwith: Queen-

Empress v. Veerammal®, The Madras District Munici-
pal Act (Mad. Act IV of 1884), sections 158, 180.

The present case is dlstmgulshable from the cases
where for the sanitation of the house to be rebuilt, and
not for the sanitation of the town, the Municipality
requires a space to be kept open as fully as in Munici-
pality of Thana v. Fazal Karim®,

Strangman- (Advocate General) with M. K. Mehta
for the respondent (defendant):—The - condition is
imposed under the powers given by clause 2, section 96

“of the District Municipal Act. The Municipality may,

for sanitary purposes or for ventilation, reguire a certain
space to be kept open as in over-crowded areas. No
street is yet projected, but the Municipality may fix the
location of the building with reference to the existing
street. The house is set-back, but there is no set-back

~ in th& sense used in section 92, as the land is only to be

kept open by the owner. He is only prohibited from -
building upon it. It continues to be his property. He
can use it as his garden or compound. For this, no
compensation need be paid. The plaintiff will get the
compensation when the Municipality may, at any time
hereafter, take the space for widening the street. The
conditions required for a set-back under section 92 do
not exist at present, so the Municipality cannot acquire
the land and cannot be called upon to pay compensatlon
for it. :

Scort, C. J. —The plaintiff bemg the owner of a
house in Rander applied to the Municipality for permis-
sion to rebuild it on the 25th of April 1941, The

. Municipality in reply to her apphcatlon on the 5th of

M (1892) 16 Mad. 230. @ (1901) 3 Bom. L. R. 842
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-June 1911 prescribed conditiﬁoﬂs presumably under
section.% (2) of the District Municipal Act. The permit,
was granted to her subject to conditions noted on the

_ back’ for pulling down the building and building a new

building on the Jand by keeping a space so as to leave

a width of road 14 feet and a half on the south side of

the building in pursuance of the order passed by -the

Managing Committee on the 6th of May 1911, and the -

first condition of the permit is that “ For the improve-
ment of the said road you must leave on that side a
space in length . .-. and in width 14 feet and build
the house ”; and the seventh condition states, “ As

your building stands on the public road you should-

take precaution to see that the water from your roof does
not fall upon persons passing by that way.”

Now the public road at the time of the permit was

~ considerably less than 14 feet, namely, 8 feet 4 inches.
The power of the Municipality under the section to

prescribe the location of the building is given in relation -

“to any street existing or projected as they think
proper”. They have prescribed the location of the

- building in relation, not to the existing street, but toa

street which may come into existence in the future,
But we do not think that on the admitted facts it can

be said that thereis a projected street 14 feet in width, -

_for there is no regular line determined either for the
" existing street or for the future as contemplated in
section 92. The permit clearly shows that the first
condition is not for the purpose of sanitation or for the
purpose of ventilation, but simply for the improvement
of the street by widening it, and the object is to get a
set-back which cannot be obtained under section 92,
because the conditions contemplated in that section do

not yet exist. The result is that if the condition of the '

permit were complied with the plaintiff would have to
give up or keep vacant and unproductive a considerable
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1914.  portion of her land, and the Municipality would have. -
~ BmFamma the opportunity of paying compensation for it at any
R A‘;‘D o time they might feel disposed to do so, which would be
Munict- contrary to the provisions of section- 92 which contem-
FAUTY. plate that when a set-back is determined upon compen- -
sation shall be paid to the owner. The case is very
similar to Queen-Empress v. Veerammal®. We think
 that the plaintiff is entitled to the relief which she
‘prays, namely, an injunction restraining the defendants
-from pulling down the building, or any portion thereof,
or from putting in force their hotice of the 12th of
September 1911. The defendants must pay the costs
throughout. The decree of the lower appellate Court is
set aside. :

Decree set aside.
G. B. R.~
) (1892) 16 Mad. 230.

APPELLATE CIVIL.
Before Sir Basil Scott, Kt., Chief Justice, and Mr. Justice D\avar. .

1914, . MANILAL POPATLAL HEIR OF DECEASED SHAH CHUAGANLAL (ORIGINAL
Mdrch 6. PerITIONER AND DECREE-HOLDER), APPELLANT, v. KHODABHAI SARTAN-
- © SANG Axp ANOTHER (ORIGINAL OPPONENTS AND JUDGMENT-DEBTORS),

- RespoNDENTS.® ' :

The Gujarat Talukdars’ Act (Bom. Act VI of 1888 as amended by Bom. Act
II of 1905), section 29 and section 29B (1), (2), (3) and 29 E+—Suit upon
a mortgage—Talukdari Settlement Oficer—Guardian of the minor defendants .

# Second Appeal No, 342 of 1912.
T Section 29 and sectxon 29B (1), (2), (3) and 29E of the Gujarat Talukdars’
‘Act (Bom. Act VI of 1888 as amended by Bom. Act II of 1905) are as

follows :—
29. (1) When any talukdari. estate is *taken under management by

Government ~ officers  under -any of the three last preceding . sections, the
provisions of section 160 of the Bombay Land Revenue Code, 187 9, shall be

applicable thereto. S
(2) o 5* S [ 4 LR
’ ©®) 5 @ % w0 w0 o



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 

